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ORDER 

 

Per Sonjoy Sarma, Judicial Member: 
 
 
 

The present appeal is filed by the assessee against the order dated 

24.02.2024 of the Commissioner of Income Tax (Exemption), Kolkata 

[hereinafter referred to as ‘CIT(E)’] rejecting the application of the 

assessee for final approval as per the provisions of section 80G(5)(iii) of 

the Income Tax Act (hereinafter referred to as the ‘Act’).  

2.  Before us, at the time of hearing, no one appeared on behalf of the 

assessee, however, a petition for withdrawal of the appeal dated 

14.11.2024 was submitted on behalf of the assessee stating therein that 

the primary reason for filing the appeal before the Tribunal was to secure 

the 80G certificate. Later on, due to latest changes in the Income Tax 

guidelines and an extension provided by the CBDT, the assessee was 

able to obtain the 80G certificate as per the updated guidelines. In view 

of the above, the assessee sought permission to withdraw the present 
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appeal as the objective of filing the appeal before the Tribunal has been 

achieved rendering further proceedings as unnecessary.  

3. We, after considering the withdrawal petition of the assessee and in 

absence of any objection from the department to withdraw the appeal, 

allow the appeal to be withdrawn. Consequently, the appeal is dismissed 

as withdrawn in terms of the withdrawal application dated 14.11.2024.   

4. In the result, the appeal of the assessee is dismissed as withdrawn.     

Kolkata, the 22nd November, 2024. 

    Sd/-                                                     Sd/-  
  [Rajesh Kumar]                [Sonjoy Sarma] 
Accountant Member           Judicial Member 

 
Dated: 22.11.2024. 
RS 
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